
1907.1 Central" Provitacee Boiler Irispec tio~z: 5 

ACT No, I1 OF 1907. 

(Received the assent of the Goverltor G e l ~ e r a l o t ~  the 1st March 
1907.) 

An Act to provide for the inspection of Steam- 
boilers and Prime-movers and for their 
management by competent Engineers i n  
the Central Provinces. 

W H E R E A S  it  is expedient to provide for the 
inspection of steam~boilers and prime-movers and 

for their management by competent Engineers in the 
Central Provinces; It is hereby enacted as follows :- 

I. (I) This Act may be called the G e ~ t r a l  Pro- 
vinces Boiler Inspection Act, 1907. 

(2) It extends to the territories for the time 
being administered by the Chief Commissioner of the 
Central Provinces. 

(3) Nothing in this Act shall be deemed to apply 
to- - 

(a) any looomotive engine, boiler or prime-mover 
used upon or appertaining to an"y railway, 
within the meaning of that word as defined 
in section 3, clause (4) ,  of the Indian Rail- 
ways Act, 1890, or 

( b )  any boiler or prime-mover used exclusively 
for domestic purposes a t  atmospheric pres- 
lure, or 

( c )  any boiler or prime-mover used upon any 
vehicle or class of vehicles which tne Chief 
Commissioner may, by notification in the 
local official Gazette, specify in this behalf. 

. . 2. I n  



in the subject or oontext,- . . 

1 
. . [a)  '" boiler " inoludes an J ~ y l i n d e r  or vessel. used 

for generating steam' under pressure,' and 
any s t e a ~ - c h e s t  or other. apparaf us closely - attached thereto ; 

mover : 
. (G) '' awner " includes any person,; using any boilsf 

as agent of, OP on hire from, the owner 
. Mlereof : and 

,.: . 3, The Chief Commiisioner ,.:.may appoint one or 
more duly qualified persons to be.insp~cto.rs for the, 

. . 

. . 

I 

employed to manage and 
h a n  two sets of boilers 

belonging 



b6longin3 t6 the Sa6e fiWn6Y; aiid bb sikdate'd thdt no 
one of them is a d f e  -fWh a Ihbbs&nd f66t %@ark firiirkt 
any other of them, shkll be deenied to bd eliTrplap?d in  
direct arid immedi~te mhnagement and eharge of all 7. 

such boile~er 

5. ( 1 )  The oxner of any boiler whb debires t o  use ~ e ~ i ~ t ~ & &  
the same shall, if i t  is unregistered, cause i t  fb be and number* 
registered. itlg of 

boilers. 
(2) $he owher of a boiler ma give notice in B writing to the inspector that he esires to have tho 

same registered, tVhei-ed'> bh the fnljpedt6i1 s&ll register 
subh boihi  hnd #hall t4 i' lob W ifi a huab8t  (to be 
called the registry number) ddFFdSponding to the 
number of the entry oonoerning it ih the segibter of 
boilers, 

(3) Suoh number shall be colh-Bhnicated t o  the 
owlrer and shall, wit hi^ such a6asotlable perid8 m the 
inspectdr mag direct, be permanently marked upon 
the boiler by the ownsf thereof sb hs tb be plainly 
visible and in such manner as the Chief Commissioner 
may presoribe. 

6, (1)  The owner bf a bo i le~  whish has been Procedare on 
registered under seotion 5, or in respeet to which the application for boiler - 
notice prescribed by sub-section (2) of that section 1. loense. 
has been given* shall, if he d e s i r ~  to use tbe same 
and does not possess a license in -respect of the same 
panted  under this Act and then in force, make' $B 
application for a license to the Distxiot Magist~pta, 
~ n d  the Bistrict Magistrate shall cause a n  Bxhmina-. 
tion of the boiler and- of every zipguftenance cfoseIjr> 
&ached thefeto ti> be made by fm inspector with ih0 
l e d  pobsible-delajr add within twenty .dafg after the 
receipt of such iipplic~t:tioo, and shall ~n fo rm the 
owner of the date dn w%ioh $he said examinaiion wifl. 
t;rike place. 

(2) Every person making an npplica~on under 
this section sllnll simu~taneously pay khe gresOi.fbed. 
fees for the examihation. 

f. ( I )  The T-: rr 



! . . 

. .(iv) blow-off and other - cocks shall be 
cleared for the purpose of examina- - .a. 

' <c) i f  required by the inspector, cause any brick- 
work or masonry in oontact with the 
boiler t o  bs removed ; 

< .  

I 
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close1 y at,tacl~ed thereto under the provisions of sec- 
tion 6, that the same are in good condition. 

(3) Every original -or renewed license granted 
under this section shall be granted for so long a 
period as i t  shall appear to the inspector probable 

I that the boiler and the appurtenances closely attaohed 
thereto will remain in good condition : 
- Provided that no license shtill remain in force for 
a period exceeding twelve months. 

9. If an inspector refuses to give a license or a 
renewed license to the owner of a boiler, or refuses to 
give the same POP the full period or pressure.applied 
for, he sl~all  give to such owner within forty-eight 
hours his reasons for such refusal in writing, and any 
owner deeming himself aggrieved by the refusal may, 
within one month from the date of its communi- 
cation to him, lodge an appeal with the Distriot 
Magistrate. 

10. The District Magistrate shall appoint one or 
more assessors to aid him in disposing of the appeal, 

e and shall, within ten days of its receipt, publicly 
inquire into and determine such appeal. 

(2) The District Magistrate may either reject 
the appeal, or grant the owner a lioense for such 
period, not exceeding twelve months, and for such 
pressure, as he thinks fit. 

(3) If the decision of the District Magistrate is 
not in accordance with the opinion of the assessor 
or a majority of the assessors, an appeal from it shall 
lie to the C:ommissioner, who shall thereupon pro- 
ceed to inquire into and determine the appeal, with 
or without the aid of assessors as he may think fit, 
i n  accordailce with the provisions of sub-section (2), 
and the decision of the Commissioner on such appeal 
shall be final. 

4" 
( 4 )  I n  other cases tho decision of the District 

Magistrate shall be final. 
11. (1)  If the District Magistrate or Commissioner Awald of 

is 

6, 





stoppage, and the owner shall thereon become subject' 
to the provisions of section 7. 

14. I f ,  at alzy time during the period for which td, D,$ of 
license under section 8 or section 10 has been granted, owner to I 

port, nlterc any structural altesation or renewal is made in any ,ior,s in a > part of the bgiler to which such license relates, the part o k *  
owner of such boiler  hall give notice in writing of t;:gd 
such alteratioi before i t  is completed to the District 
Magishate or to such person as ma.y be appointed by 
him in this behalf. 

15. ( I )  Every owner or person in charge of a Procedure 
acaident t boiler shall report in writing to the District Magis- boiler. 

trate, or to such person as may be appointed by him 
in this behalf, every accident to the boiler, or to any 
apparatus attached thereto which is calculated to 
weaken the strength of such boiler or to render it 
liable to explode. 

(2)  Every such report shall be made within twelve 
hours of the occurrencc of the accident, and shall con- 
tain a brue description of the nature of the accident 
and of the injury thereby caused sufficient to enable 
the person to whom i t  is made to judge of the gravity 
of the accident. 

(3)  The owner or person in charge of the boiler 
shall be bound to answer truly, to the best of his 
knowledge and ability, every question put to him in 
writing by the person to whom the report is made as 
to the cause, nature and extent of the accident. 

(4) The District Magistrate, or any person 
generally or specially au thorised by him in  this behalf, 
may, after visiting the scene of any such accident as 
aforesaid, by an order in writing, direct that the use 
of the boiler be discontinued untilit has been examined 
and certified as fit for use by an inspector. 

16. (1) The owner of any boiler who has obtained ~ u t y  of 
a license therefor sball a t  all reasonable times during i;tFb:;L; 
the period for which such license is in force be bound 1. iceuse. 
to produce the same when called upon to do so by the 

District 
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Distrid M istrate, or by any person generally or 
specially auhorised ? in writing by the District 
Magistrate to demand its production. 

(2) A person who becomes owner of a boiler during 
the period for which a license therefor is,in force sl~all 
be entitled to receive the license from the preceding 
owner and shall be subject to the pr6visions of sub- 
'section (1). 

Bran t of oertiJcat es to E~ga'neers. 
17. Engineers' certificates of competency, declar- 

ing that  the person named therein is competent to 
manage or be in charge of a boiler of such capacity or 
kind as is specified therein, may be granted and may be 
cancelled or suspended in aocordance with such rules 
as may be prescribed by the Chief Commissioner in 
this behalf. 

Petaullies and Procedure. 
. 18. A-ny owner of  a boiler- who- 

(a) fails, as required b y  section 7, to furnish a n  
inspector with neocssary information or to 
make the oecessary dispositions for facili- 
tating examination, 

( b )  fails to give notice, as required by  section 14, 
of any structural alteration or renewal 
thereof, 

( c )  refuses or neglects to produce a license when 
duly called upon so to do under section 16, 
and 

(d) every owner or person in charge of a boiler 
who fails to report, as required by section 
15, any accident of the kind mentioned 
in the section, 

shail, for every such omission, refusal or neglect, be 
puni_shable with fine which mny extend t;o one 
hundred rupees. ' 

19. Any 












